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1, the Chairman of the Committee on Private Members' Bills and Resolutions having
been authorised by the Committee, present on their behalf this their Fiftysecond Report.

2. The Committee met on the 30th November, 1964 for—

(I) Classification and allocation of time for discussion of the following Bills i~
(1) The Constitution (Amendment) Bill, 1964 (Amendment of the Seventh
Schedule) by Shri Balkrishna Wasnik,

(2) The Hire-purchase Bill, 1964 by Shri Yashpal Singh.

(II) Re-allocation of time for discussion of the Constitution (Amendment) Bill,
1962 (Amendment of article 348) by Shri C. K. Bhattacharyya under Rule
294 (1) (c) of the Rules of Procedure.

{IIT) Examination of the following Constitution (Amendment) Bills under Rule
294 (1) (&) of the Rules of Procedure :—
* (1) The Constitution (Amendment) Bill, 1964 (Amendment of article 368) by
Shri Yashpal Singh.
* (2) The Constitution (Amendment) Bill, 1964 (4dmendment of articles 1, 2, 3,
4 eic,) by Shri Prakash Vir Shastri.

Classification and Allocetion of Time to Bills

8. The Members concerned had been invited to present before the Committee their
views on their Bills. Shri Yashpal Singh (who is also a member of the Committee)

attended the sitting.

4. After considering all aspects of the Bills, the Committee placed both the Bills in
category ‘B’ and recommended allocation of time to them as indicated below:—
(1) The Constitution (Amendment) Bill, 1964 (4dmendment 1} hours
of the Seventh Schedule).

(2) The Hire-purchase Bill, 1964. 1} hours
Re-allocation of Time to Bill

8. The Constitution (Amendment) Bill, 1962 (Amendment of article 343) by Shri
C. K. Bhattacharyya was allotted 2 hours (vide Tenth Report of the Committee). The
time was subsequently increased by the House to 4 hours. The time allotted to the Bill
was exhausted during the discussion on the motion for circulation of the Bill which was

negatived on the 20th December, 19683, .
After ronsidering all aspects of the Bill, the Committee re-allocated 1 hour for dis-
cussion of the Bill,

Examination of the Constitution (Amendment) Bills

6. The Members who had given notices of the Bills and representative of the Ministry
concerned with the Bills had been invited to be present at the sitting. Sarvashri Yashpal
Singh and Prakash Vir Shastri (who are also members of the Committee) attended the
sitting, The representative of the Ministry of Law was present.

*Circulated to Members seperately (Bill Nos. 80 and 81 of 1964)
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7. The Committee considered the Bills and the reactions of the Government thereto,

The Committee arrived at the following findings as a result of their examination of the
Bills.

Fingdings of the (ommittec

(1) The Constitution (Amendment) Bill, 1964 (dmendment of wrticlo 368) by
Shri Yashpal Singh.

The Bill sought to include Part III of the Constitution relating to Fundamental
Rights in the proviso to article 368 so as to make any amendment of that Part subject to
ratification by the State Legislatures.

After hearing the represesitative of the Ministry of Law and considering all aspects
of the matter, the Committee recommended that the Member might be permitted to move
for leave to introduce the Bill.

(2) The Constitution (Amendment) Bill, 1964 (Amendment of articles 1, 2, 8, 4
ete) by Shri Prakash Vir Shastri.
The Bill sought to change the federal character of the Constitution into unitary.

The Committee recalled that they had examined identical Bills given notice of by the
same Member on three earligr occasions in 1962, 1963 and March, 1964. On all the three

previous occasions the Committee were of the opinion that the Bill be nat allowed to be
introduced.

The Committee also recalled that in August, 1862, at the time of adoption of sthe
Report of the Committee by the House, the Member urged that the House might agree
to the introduction of his Bill. The House, however, negatived his amendment to that
effect and the Report was adopted. In August, 1963 and March, 1964 also, the House
adopted the Report of the Committee which said that the Bill be not allowed to be
introduced.

Aftar hearing the Member and comsidering all the facts stated above and alwo  the
pringiples laid down in paragraph 6 of the First Repast of the Commitiee” on Private
Members' Bills and Resolutions of the First Lok Sabha which had been adepted by the
House, the Committee were of the opinion that the Member might be permitted to move
for lmve to intraduce the Bill this time.

Recommendations

8. The Committee recommend that—

(i) the categarisation and allocation of time to Bills as shown in paragraph 4 above
be agreed to by the House;

Shri C. K. Bhattacharyya as shown in paragraph 5 above be also agreed to by the
House; and

(iif) Sarvashri Yashpal Singh and Prakash Vir Shastri be permitted to move for
leave to mtroduce their Constitution (Amendment) Bills.

New Do
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